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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No. 16/2021
This the 4 day of February, 2021
(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Ms. Aradhana Johri, Member (A)

Madhur Varshney
S/o Shri Dinesh Chandra
Asstt. Manager (Mktg)
O/o GM (EB & Mktg), MTNL
R. No. — 564, Kidwai Bhawan,
Janpath, New Delhi-110001.
...Applicant
(None for applicant)

VERSUS

1. Mahanagar Telephone Nigam Limited
Through the Executive Director Sir (In short R-1)
1st Floor, Eastern Court,
Janpath, New Delhi-110001
(edd@bol.net.in)

2. Shri Shriniwas Rathi,
Area Manager (LXR) & DGM (A) TY (In short R-2)
MTNL Telephone Exchange Building, Karkardooma,
Delhi-92 (amln@bol.net.in)

3. Accounts Officer (Pay & Accounts) HQ (In short R-3)
MTNL, GF, Eastern Court, Janpath,
New Delhi — 110001 (aopandahq@gmail.com)

...Respondents

(By Advocate : None)
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ORDER (Oral)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman:

The applicant is working as Assistant Manager

(Marketing) in Mahanagar Telephone Nigam Limited (MTNL).
He submitted a representation stating that he was not paid
salary for the months of September and October, 2020.
Through a communication dated 18.11.2020, the
respondents informed the applicant that the salary was not
paid on account of the fact that he remained absent and the
particulars of his attendance were not received. The said

communication is challenged in this O.A.

2. The applicant contends that it was the duty of the
respondents to gather the particulars of the attendance and

they are under obligation to pay the salary.

3. Earlier the O.A. was listed on 11.01.2021 and the
applicant sought time till 22.01.2021. Thereafter, the O.A.
was listed but the applicant did not turn up. Today also,
there is no representation on behalf of the applicant. We

perused the record.

4. The only basis for not paying the salary of the
applicant for the months of September and October, 2020 is
that he remained absent during that period. In case the

applicant has any record to show that he attended the duty
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during that period, he can submit the same to the
respondents. If it emerges that the applicant worked for the

entire period of September and October, 2020 or any part

thereof, the respondents can verify the same and take

necessary steps.

5. We, therefore, dispose of the O.A. leaving it open to the
applicant to submit the particulars of his attendance to the
respondents within four weeks from the date of receipt of a
copy of this order. As and when such particulars are
submitted by the applicant, the respondents shall take
necessary steps, in accordance with law.

There shall be no order as to costs.

(Aradhana Johri) (Justice L. Narasimha Reddy)
Member (A) Chairman

/lg/ jyoti/ mbt/ akshaya/



